HDn' D.K. #igrdWﬂl‘ J..’ﬂ.

Administrative Tribune 15"

CEMTPRAL Anmuzsmrne mm:. |
ameaan ﬁticﬂ :

' -rr*i

on O.A. NO, 680 of 1987

.

Re gistrat S

S.,Ps Sharmad .o Rl App licant

. versus
Union of Indla and othexis. .. Ra spondent s

o

(2) 0.A. Mo, i43 of 1988
Pramod Babu Jha and otheIS..e s\ppucﬂ!lts

VeIsus

s o

Union of India and others . ..Bespondenis
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The above petitions under section 19sof the
Aet No XIII of 1985,

have been filed for quashing the cesults dwum?"“"

by Rallway Service Commission, Allahabad on .ar
95.9-83 and 21-2~1984 with a direction o thi - |
Gpposite parties to declaze the original sahctim@ o ,1
1ist showing the spplicants succeasful thersdin. ", o
ihe app"icants have further alleged that their ’ "::

representations made in the years of 1983 and

Ea

M )
haye not ylelded any result. : i

o, The fects are that the applicants had appeared
in the co mpetitive e xamination held by the g
Bai}uay S_ervice commission, in pursudice of the

adwﬁis&mnt issuad on 30-11-1979. Their cmtt.n-_u_

is that the result was not published. Their
furthex c'u?n‘tht.l,ibn is that the result was Publism
last in two parts l.e. on 25-9-83 and 21-2-84

after the changs of the ‘Chairman of Rallway




3. Number of such petitions with the same
allegations and seme polief had been filed and

dismissed on the ground of limitation, viz. O.A,
678 of 1987 Navin Chandra vs. Railway Board and
others 3 O.A. 679 of 1987 Mancj Kumer Cuptla vs.

Railway Board and others; O.A. 1116 of 1987 |
Hari Shanker Sinch vs. Railway Board and others;and
0.A, 1266 of 1987 Yogendra Singh and two others vs.
Railway Board and others were dismissed on 17-8-1988,.
0.A. No, 677 of 1987 Mukesh kumar vs. Railway Board .
and others had been dismissed by order dated 10-8-1987. |
Thus the present petitlons are squarely covered with ’1. -
the aforesaid decisions. We therefors, hold the
above petitions time barred, The same are dismissed
at the admission stage due to bar of limitation,

The parties are left {0 bear thair own cOsis,
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